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The 5™ May 2025

o Sit / fafder—20—68 /2023 / 4911—Whereas, The Governor of Bihar is satisfied that it
is necessary and expedient to declare the Gail (India) Limited of SV-
10,Village/Tola/Mohalla-Bahera, Panchayat/Ward,Thana-Kudra, Zone-Kudra, District-
Kaimur (Bhabhua), Bihar, to be "Prohibited Place" under the sub-clause (d) of clause 8 of
section-2 of the Official Secrets Act, 1923 (Central Act No. 19 of 1923), on the ground that
interference with respect thereto, or the distruction or obstruction thereof, or interference
therewith, would be useful to an enemy;

And, whereas, the power to declare 'Prohibited Place' under sub clause d of clause
8 of section-2 of the Official Secrets Act, 1923(Central Act 19 of 1923), has been vested
with the Government of India.

And, Whereas, Ministry of Home Affairs, Government of India, vide notification
no.-SO- 667, dated-13.02.1968, delegated the powers to declare a '"Prohibited Place'
under sub clause ¢ & d of clause 8 of section-2 of the Official Secrets Act, 1923 (Central
Act 19 of 1923), in the state of Bihar to the State Government.

Now, therefore, in exercise of the abovementioned delegated powers, the Governor
of Bihar is pleased to declare the Gail (India) Limited of SV-10,Village/Tola/Mohalla-
Bahera, Panchayat/Ward, Thana-Kudra, Zone-Kudra, District-Kaimur (Bhabhua), Bihar, as
Prohibited Place under clause (8)(d) of section-2 of Official Secrets Act, 1923 (Central Act
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19 of 1923), with immediate effect, description of which are mentioned in the following
Schedule-I.

Schedule-I
Name of the 'Prohibited Place'- Gail (India) Limited of SV-10, Village/Tola/

Mohalla-Bahera, Panchayat/Ward,Thana-Kudra, Zone-Kudra, District-Kaimur (Bhabhua),

Bihar.
Village
S.L. | Khata and Plot and Mauja Area (In Boundary
No. No. o Thana Acre)
District
1 2 3 4 5 6 7
Khata | Plot
No. No.
36 381 Bahera, Bahera | 625 66 Dec East- Plot No.-400 (Road)
Kaimur
(Bhabhua) West- Plot No.-382
1
North- Plot No.-380
South- Plot No.-383

By Order of the Governor of Bihar,
K. Suhita Anupam,
Special Secretary to the Government.
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